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IN THE CENThAL ADMB4I3TRATSVE TRI13UNAL : FWDEMABAD BENCH 
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<Zson of India represented by: 

2.. The Secretary to QDvernment, 
Department of Posts, 
New Delhi. 

The Postmaster General, 
Vijayawada. 

The Senior Superintendent of 
Post Offices, Vijayawada. 

Date of Order: 27.1.1994 
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Respondents. 
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HON.'BLE SHRI A.8.GORTHI : MEMBER (ADIIN.) 

HON 'BLE SHRI T .CHANDRASEI<HARA REDDY s MEMBER (JUDL.) 
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Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthi, Member(hdmn.). 
I 	 -- 

e e - 

On the detection of certain financial 

irregularities alleged to have been committed by the 

applicant while he was working as Sub-stmaster, Mustabad 
C 

he was placed under suspension under order of authority 

dated 9.10.90. Subsequently he was served with a chare 

memo on 5.2.91. The charges referred to financial mismanage-

ment by the applicant of substantialS heavy amounts)epartmental 

disciplinary enquiry was ordered4n the meantime the applicant 

filed O.A.3/94 challenging the initiation of the &iSciplinary 

proceedings while a criminal case on the very same charges 

against hint jv pending before a criminal court. In that 

case this Tribunal passed an interim order staying the 

departmental proceedings. 

In the present case ±. before us1the prayer 

of the applicant is for a declaration that the prolonged 

suspension of the applicant is illegal. 

The respondents filed a counter stating that 

the allegation against the applicant was that he m.jsappro-

piated a sum of Rs, 88,435.35 PS. in some Savings Bank and 

five year recurring deposit accounts. The case waLreported 

to police and the sante was registered under crim&ral No.141/90 

'4After the applicant was placed under suspension, it was 

reviewed before completion of 3 rtnths by the competent 

authority. The said authority came to the conclusion that 

1/ 	cEwasno justification for any alteration of subsistance 
(4- 

/ 
	 allowance. His representation was duly considered 
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To 

1. The Secretary to Govt., Union of India, 
Xpt:of Posts, New teihi. 

2.The Postmaster General, Vijayawada. 

The nior Sâpek.intendent of Post Offices1  vijayawada. 
One copy to•'MrX.5.R2Anjaneyu1u, Advocate, CAT.Hyd, 
One copyo,Mr.N.R.tevraj, Sr.OSC.CAT.Hyd. 

One copy to Library, CATj-iyd. 
One spare copy. 
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rejected vide orders oF the DPS dAted 3.7.91. 

- 	We have'heard learned counsel for both 
. • 	•  

the parties. Having heardthemand having perused the 

materiel before. 'as we are! unable tocome to the conc lus ion 
V 	 1.r. 

that the suspension order 'is in any manner either irregular 

or illegal. As the charges against the applicant involve 
kaPL s. 

mater i—ap*tude and are serious in nature the respondents 

are justified in issuing the order of suspension. The 

same is continuing bécause%he pendency of the criminal 

case against the applicant. The prayer of the applicant 

for setiside the order of suspension is therefore rejected. 

Mr. K.S.R.Anjaneyulu, learned Counsel for the 

applicant has urged that the competent authority should 

atleast be allowed to review the case of the applicant for 

an increase in the subsistance allowance 4  We would not like 

to pass any order in this regard. We, however, make it clear 

that it is open to the competent authority to review the case 

of the applicant, in case the applicant makes a representation 

in this regard and to come to a decision with regard to 

either granting or refusing to grant any increase in the 

subsi stance allowance. 

With the aboDe observations the application 

is hereby dismissed. There shall be no order as to costs,, 

Ii 
(T .CHANDRASEKHARA RthDY) 	 iA.a .GORTM) 

?4ember(Judl,) 	 Member (Mmn.) 

Dated :27th January, 1994 
1% 

(Dictated in Open Court) 
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IN THE CTpjj 	
TPJBIJN,,t: HMERABAD BEdcJT ; HYtEPjj 

THL rO:'2LE NR.JuIcE V.NELAD?I Mo 

/ 	VICE.CHAIP,JT 

TEE H0jVI3LL MR.&.S.GORTI.iI 	:M2M2ER 

AND, 

THE HON BLE MR.T.G JDPASE1Q.Jfl REQDT 
MEt4EER(J) 

THE HON'BLE IVA.RANGJJJJJ LMEMBER(k) 
I 

Dated;X7_J -199 

ORDEJi/j-jj 1 . 

- 

O.AJIo. 

T.h.No. 

Admipted and Interim thrections issu\d. 

Allow 

DisPose\ Of with directions 

Di.: is.ecj. 

DismisseãThsf withdrawn 
Dismissea fc/r default. 
Rejectec5/o/dered 

No order as to costs.r 
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